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The Aplicant is absent 
on call. R-2, 3 & 4 continu 
to remain a.bserit and no zt 
steps taken by them to file 
any counter. AD not yet 
return4from R-1 although 
notice by register post sent 
to him on 16.06.03. There-
fore, service treated suffi-
cient on him. However, call 
on 18.07.03 for counter?  
if any. 
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